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TRIBUNAL, JALPUR BENCH, JALAJR

Qate‘of order 19,4.,94

suresh Chandra : Applicants 3
V/s o

Union of- India & Ors : Réspondents |

Mr., P,V, Calla : Counsel for the applicant

Mi. U.b, Sharma | : Counsel for the respondents 'rf\

GORAM

Hon'ble’Mr. Justice D,L, Mehta, Vice Chairman, é

Hon'ble Mr, B,B, Mahajen, Member (Administrative)

AS PZR HON'BL:Z MR, B,B., MAHAJAN, M2uMBER (ADMINISTRATIVZE),

Shri Suresh Chandra filed this writ petition in the

Rejasthan High Court praying for direction to the respondents

to treat him continuing in service and pay him all consequential

benefits including the due amount of salary, The same has been

transferred to this Tribunal u/s 29 of the Administrative

Tribunals Act and registered as TA No, 716/85,

2, The applicant was transferred from the positi of

Superintending Surveyor from Jaipur to Ajmer, He made certain

representations against that transfer, Vide letter dated 3.5,84

(Exhibit-5) while mentioning his personal problem becaase of

transfér,‘he had stated that if his staying at Jaipur for a

Ay

few years is not possible, he

PN

will have no option but to take

—

voluntary retirement, He was informed vide letter dated 13.7,.84

(Exhibit-9).that this letter cannot be treated as three months

notice/pf voluntary retirement and that if he wants retirement

voluntarily, he should send unconditional notice, Thereafter

he send a letter dated 14,1,85 (Exhibit-15) along with the

covering letter Exhibit~l4 of the same date saying that he is

unable to serve the Government of India and he is seeking

voluntary retirement and was giving three months notice from

14,1.85. Further request was made that he may 'be relieved from

15,4.85 or as early as possible before that date, The

' ~ - e 3
Department of Science & Technology, Government of India

C‘“\——\-—/_—_’_\—“—'—\

—— B ;

voeel/=



&

informed the Surveyor Genaral én 23,2,85 (Exhibit-15) that there
was no objection to the acceptance of the notice of retirement
by the applicant, seeking retirement from the service wee,.f.
15,4,85, The learned counsel for applicant has stated that no
formal order accepting the notice of voluntary retir:ment had
been issued, He has referred to certain comaunication vide
Exhibit nos, 18, 19 and 20 but in none of these comrunications,
the applicant had stated that he was withdrawing his request
for voluntary retirement or any psrmission had been sought for

withdrawl of the motice for voluntary retirement,

3. In the Lcircﬁmstgn;eS, the applicant must be deemed to
have voluntary retireé on expiry of his notice period i,e, on
15,4,85, He will naturally be entitled to his dues till his
date of voluntary retirement viz, 15.4.85 and the retirement
benefits admissible to him on his voluntéry retirement on
15,4.85, Howevar, no.prayer for relief éﬁegﬁé&i& those dues has
been made in this petition, The prayer in the writ petition

wss to treat him to be continuing in the service and pay all
consequential benefits including the due amount of salary, In
view of the above discussion, the plea for continuing in service
atter 15,4,85 cannot be accepted and the Quegtion of any

consequential benefits does not arise,

4, The writ petition/TA is accordingly dismissed, with

no order as to costs,
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( B.B, Mahajan )L"  £ DL, Mehta )
Member (A) Vice-Chairman



